
Open Court 

CENTRAL ADAINISTATIVE TIBUNAL  
ALLAHABAD BENaH 

ALLAffABAD 

Original Application  No. 238 of 1995 

ALLahabad thi- the 28th day of August, 	2000 

Hon'ble Mr.S.K.I. Naqvi, Member (J) 
Honl ble Mr.M.P. Si, h, ➢ ember (A) 

Chandrika Yadav, Son of Sri Lal Ji Yadav, 

Resident &f Village - Jagani Dixit, Post 
Bhatni, District Deoria. Lastly working as 
Hama]. at Railway Statior-Chhapara Kachehari, 

Chhapara, N.E.R. Varanasi Division, Varanasi. 

Applicant 

ay Advocate  Shri A.B, Singh 

Versus 

1. Union of India through Divisional Railway 

Manager, Varanasi Division, Varanasi(N.E.R.) 

2. Senior Divisional Operating Superintendent, 

N.E.R., Varanasi Division, Varanasi. 

43. Traffic Inspector, N.E.R. Chhapara, Head-

q4arter - East Varanasi. 

Respdndents 
By A ,vocate Shri A.K.  GAUR 

ORDER 	( Oral ) 

By Hon'ble Mr.S.K.I. Naqvi,  Member (J) 

The applicant has come up with a case 

that for having worked with the arespondents for 

the period 19.5.1982 to 02.2.1991, he becomes 

entitled for regularisation of service after 

completi,ig the due formalities like screening 

and medical, but the applicant has been ignored 
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by the respondents as agiinst the fact that 

the other similarly situated or even junior 

to the applicant, have been given due consider-

ation by the respondents establishment, for which 

he preferred a representation dated 10.3.1991, 

copy of Which has been annexed as annexure-2 to 

the 0.A., but no order has been passed thereon. 

2. During the course of arguments, learned 

counsel for the applicant submitted that the res-

pondents may be directed to decide the pending 

representation expeditiously. 

3. We find the submissions quite reason-

able and, therefore, the respondents are directed 

to decide the pending representation of the appli_ 

cant dated 10.3.1991,copy of Which has been ann-

exed as annexureT2, within 3 months from the date 

of communication of this order and to pass detailed, 

reasoned and speaking order under intimation to the 

ap4icatt. The O.A. is decided accordingly. No 

4110. as to costs. 

Member (A) 
	

Aember (J) 

/M.M./ 


